
Hon. Mr. Justice B.C. Saksel, V.0 

Non. Mr.  S. Daval. Member(A:  

Shri Bakesh Mishra, proxy counsel for 

S i Sudhir Agrawal states that there has been 

n• response from the applicant to the cOmmunicam-

tion sent to him by Shri Sudhir Agrawal, his 

c•unsel. Shri Amit Sthalekar, holding brief of 

hri N.B. Singh points out that in the counter 

ffidavit filed on behalf of the responde%t no.2 

im

n 12.8.94, it has been clearly indicated that 

he judgment of the Tribunal had been011y impale 

flied and the applicant's notional date of 

ppointment to the IPS has been 
A 
15.12.89 bitxtia 

ixdata to 1.2.86 vide Annexure I to the said 

Counter affidavit. The date for the purposes of 

fixation of seniority has been determined as 

8.5.85 and the year if allotment is 1980)  We 

are, accordingly satisfied that the judgment has 

been implemented fully. The contempt pet$tion 
thol 6411.4414i; 	oa 
,10-04goitutility whiff stands dispose-cif. The 

notices issued to the respondents shall itand 

discharged. L.--- 	 V- 

A.M. 	 VAC 

Uv/ 


